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Shri K.K. Singh for the applicant

Shri V.K. Goel for the respondents.

The learned counsel for the applicant

states that his client has been grantad'ralie§}

. i} 
the application has become infructucus and the

samé should be dismissed, The app1icatinn(UﬁPﬁﬂgtaj§£?:f

is dismissed accordingly.
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